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The 9" January 2020
No. 7/Astha-04-01/2017 GAD-279--In exercise of the powers conferred by the
proviso to article 309 of the Constitution of India the Governor of Bihar, after
consultation with the High Court of Judicature at Patna to make the following Rules to
amend the Bihar Civil Service (Judicial Branch) (Training and Departmental

Examination) Rules, 2019:-

The Bihar Civil Service (Judicial Branch) (Training and Departmental Examination),

(Amendment) Rules, 2019

1. Short title, extent and commencement.-(1) These Rules may be called the Bihar Civil
Service (Judicial Branch) (Training and Departmental Examination)
(Amendment) Rules, 2019.

(2) It shall extend to whole of the State of Bihar.
(3) It shall come into force at once.

2. Substitution of Rule 11 of the Bihar Civil Service (Judicial Branch) (Training and
Departmental Examination) Rules, 2019.-Theexisting Rule 11 shall be
substitutedas follows:-

Theminimum period of training of a probationer shall ordinarily be divided

between the different branches as follows:-

(I)  Training with Munsif (Civil Judge, Junior Division) and Subordinate Judge
(Civil Judge, Senior Division) - 02 months.

(II) Training in Magisterial work - 02 months.

(III) Training with District and Sessions Judges - 02 months.

(IV) Training at Bihar Judicial Academy which would include training in
Revenue Survey and Settlement work/Laws - 06 months.

3. Substitution of Rule 24 of the Bihar Civil Service (Judicial Branch) (Training and
Departmental Examination) Rules, 2019.- The existing Rule 24 shall be
substitutedas follows:-

Every probationer shall undergo a training schedule at the Bihar Judicial
Academy for a period of six months. Such training shall lay emphasis on
equipping the probationers with skills to help them in writing judgments and
orders of good quality. At the same time stress should be laid on making the
probationers understand the intricacies the various aspects of trial including
framing/settlement of issues, framing of charges and noting down deposition of
witnesses. For this purpose, the probationers may be asked to frame
issues/charges, write mock depositions and judgments in weekly tests during this
training period of six months.

By order of the Governor of Bihar

Shiv Mahadev Prasad,
Under Secretary to the Government.
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